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and Minerals (Regulation and Development)
Act, 1957. [Placed in Library.  See No. LT- Government (excluding Railways) for the
5059/65]. year 1965-66.

THE IRON AND STEEL (CONTROL) AMENDMENT
ORDER, 1965

SHRI N. SANJIVA REDDY: I beg to lay on the
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THE BANARAS HINDU UNIVERSITY
(AMENDMENT) BILL, 1964— continued.

Table a copy of the Ministry of Steel and Mines
(Department of Iron and Steel) Notification S. O.
No. 3147, dated the Ist October, 1965,
publishing the Iron and Steel (Control)
Amendment Order, 1965, under sub-section (6)
of section 3 of the Essential Commodities Act,
1955. [Placed in Library. See No. LT-5060/65].
MINISTRY OF COMMERCE
NOTIFICATIONS

THE MINISTER OF COMMERCE (SHRI
MANUBHAI SHAH): I beg to lay on the Table,
under sub-section (a) of section 17 of the Export
(Quality Control and Inspection) Act, 1963, a
copy each of ten Notifications of the Ministry of
Commerce [Placed in Library. See No. LT-
5061/65 to LT-5068/65]. . THE RESERVE AND
AUXLIARY AIR FORCES

ACT (AMENDMENT) RULES, 1965

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (DR. D. S. RAJU); I
beg to lay o, the Table, under sub-section (4) of
section 34 of the Reserve and Auxiliary Air
Forces Act, 1952, a copy of the Ministry of
Defence Notification S.R.O. No. 314, dated the
18th September, 1965, publishing the Reserve
and Auxiliary Air Forces Act (Amendment)
Rules, 1965. [Placed in Library. See No. LT-
5014/ 65].

SUPPLEMENTARY DEMANDS FOR
GRANTS FOR EXPENDITURE OF THE
CENTRAL GOVERNMENT (EXCLUDING
RAILWAYS) FOR THE YEAR 1965-66

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR SAHU): I beg to lay on the
Table a statement showing the Supplementary
Demands for Grants fo, expenditure of the
Central
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“Every salaried officer and teacher |

of the University shall be appointed
under g written contract, which
shall be lodged with the University

and a copy of which shall be fur-
nished to the officer or teacher

concerned.”
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"The Court shall consider the annual
report, the annual accounts and the
auditor's reports * * * and the budget

of the University for the next financial
year" * * ¥
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SHRI M. RUTHNASWAMY (Mad-
ras): Madam Deputy Chairman, I think
this amendment of the Banaras Hindu
University Act has been brought in with
a view to inaugurating a new era for this
important university.

The reports on the Banaras Hindu
University, that we have access to, show
that the Banaras University had fallen on
very evil days and that is why this
amendment hag been brought in, in order
to give a new look to the university, in
order to face-lift—if I may use a modem
expression—the Banaras University and
that is why it is necessary to introduce
drastic amendments in the Banaras Hindu
University Act. In order to give this new
look, I would have thought that a new
name should have been given to this
university. The title, Banaras Hindu
University, has been associated with so
much that has brought discredit to the
University that I think if a new era is to
be started, it must start with a new name.
Various names were suggested in the
Joint Select Committee, but none of them
found favour with the majority. Whether
it be Varanasi University or the
University of Varanasi, or as is suggested
in an amendment which I suppose, will
be moved, Kashi Mahavi-dyalaya or any
other new name, it might be adopted if
we are to tear the Banaras Hindu
University from all the associations of
discredit that the old name carried with it.

It is necessary also that the authorities
which had failed miserably to
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cany out the intentions of the founder of the
University should be constituted on new ideas
and that is why I welcome the drastic
reduction of the use of elections in the
constitution of the Governing Bodies of the
University. Status and not election is to be the
dominant principle in the constitution of the
Court, of the Academic Council and of the
Executive Council. The new principle that has
been accepted in most modern democracies,
the principle of meritocracy has been given a
place in the constitution of the Governing
Bodies of the University. Men who have risen
to positions of trust and responsibility, to
headship of the Departments and Faculties of
the University, by the very fact that they have
rise, to these positions, deserve , place in the
Governing Bodies of the University. Nothing
can be more democratic than merit. Not birth,
nor position in life, nor adventitious
circumstances, but the display of individual
merit, should be the key to open the door to a
seat on these Governing Bodies. I am glad,
therefore, that although the principle of
election has not been altogether abandoned, it
has been considerably reduced. /Elections and
election methods as used in the constitution of
not only the Banaras University, but of so
many universities in India, havo brought
discredit to those universities. And methods
of election followed in political elections have
been used, even the most discreditable forms
of those methods.

[4 NOV.

I am glad alsy to find that the useless
offices of Pro-Chancellor and Pro-Vice-
Chancellor, have been abolished. The Vice-
Chancellor himself is a deputy to the
Chancellor. That is the meaning of the word
"Vice" and why should there be a Vice-Vice
Chancellor, is more than anybody could
understand. But if these high offices are to go
out, there should also be a change in the
present holders of these great offices of Vice-
Chancellor and Registrar.

There has been complaint, not about the
integrity of the ~Vice-Chancellor
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but about hxs manners. I have the greatest
respect for judges of High Courts and of the
Supreme Court, provided they stick to their
Benches. Once outside their Benches, they
must be judged on the record of their work. I
have always felt that men selected for Vice-
Chancellorships merely because they have
been  eminent  judges or  eminent
administrators, are not in their place. For the
Vice-Chancellorship of a university you
require men who have had experience of
teachers and of students; especially men with
some reputation for scholarship should be
appointed as Vice-Chancellors. Otherwise, the
teachers and students will lose, in course of
time, whatever respect they.may have
entertained at the beginning. Much of the
misfortune that has come upon our Indian
universities has been due to the fact that men
who have acquired eminence in other walks of
life, as judges or administrators, have been
appointed as Vice-Chancellors. Speaking to
men and learning from men who have had
actual experience of the administration of the
University in recent years under the Ordinance
and the temporary Act that governed them, I
do not think the new university, the university
brought into existence by this amending Act,
will start under favourable auspices with the
present Vice"-Chancellor. Much less can be
said for the Registrar. During the meetings of
the Select Committee I have heard in the
course of confidential talks that the present
Registrar is not fitted for the task of being the
chief administrative officer of the University. |
learn that reports had been sent from the
University authorities, from the Vice-
Chancellor, to the Ministry concerning the
suitability of this Registrar, the competence of
this Registrar, the utility of this Registrar,
continuing in office. So if the University is to
start under a favourable wind it is necessary
that this House should give authority to the
Ministry to have a completely new set of
officers, a new set of Vice-Chancellor and
Registrar, for the University. The Minister, in
the course of his speech, objected to any
legislative act purporting to re-
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[Shri M. Ruthnaswamy.] move
administrative officers of the University, and
the .ground for his objection was that this is
an executive act and the Legislature should
not project itself into the domain of the
executive. But we have to deal with
extraordinary  circumstances that  have
governed the life of the Banaras Hindu
University in recent years and in recent
months. Therefore to meet these extraordinary
circumstances, to meet the extraordinary
situation in the University, I do not think this
House or Parliament would be going much out
of its way if—it need not directly say that
these officers should cease to continue in
office—it gave a directive to the Ministry that
the provisions in this Act constituting the
office of Vice-Chancellor and the office of
Registrar should be immediately put into
effect and that the present officers should not
be continued in their office.

Turning to the constitutional authorities
provided as a consequence of the amendments
suggested by the Joint Select Committee, I am
glad that the principle of election has been
considerably reduced in the constitution of the
Court, the Academic Council and the
Executive Council and wherever there is
election, the modified and useful principle of
prooortional  representation  has  been
introduced. I cannot, however, jus'ifv to
mvself the constitution of th~ Standing
Committee of the Academic Council. The
Standing Committer, as you will. s°e. stands
cheek by jowl with the Academic Council. It
is a Committee of the Academic Council but
i* v; on an equal footing w'th *hp Academic
Council There is justification for the constitu-
tion of a Standiirt Committer of the Academic
Council in the case of sr>rawlint» affiliating
Universities where the memb°rs of the
Academic Council "om« *T>r fa'- ends of
the ff*af*. T£ wm iid b- difficult to have
fVenu®-nt meetings of such an Academic
Council an-9 t>ier® is. therefore, npod fo" pi*
constitution of a Standing Commit+oe. But
here we have a tp.t;idan*i"-1 Universitv. all
the member* of the A"adern'c Council are
within the fifteen-mile area of the
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University and can be easily brought into
action. Therefore, I cannot justify to myself
the constitutional provision for a Standing
Committee. If you will look at the powers of
the Standing Committee, you will find that the
Standing Committee ig endowed with a large
number of executive functions so that it is not
a permanent representative body of the Aca-
demic Council doing the work of the
Academic Council but it is constituted as an
Executive Committee of the Academic
Council and it is endowed with a large number
of executive functions and duties. For
instance, according to this amending Bill, the
the Standing Committee is to conduct
examinations in conformity with the
Ordinances and to fix dates for holding them,
to declare the results of the various University
examinations, or to appoint committees or
officers to do so, to award stipends and
scholarships, medals, prizes and to make
awards in accordance with the Ordinances and
such other conditions as may be attached to
the awards, to appoint, whenever necessary,
Inspectors or Boards of Inspectors for ins-
pecting colleges and institutions applying for
admission to the privileges o* the University,
to publish lists of prescribed or recommended
textbooks and to publish syllabuses of the
prescribed courses of study, to prepare such
forms and registers as are, from time to time,
prescribed by the Ordinances, to appoint
committees for admission to the University,
etc. These are executive functions. Now, in
any Universitv, there ought to be only one
single executive body called in some
Universitieg as the Syndicate and here as the
Executive Council. That should be the
executie authority, the executive medium of
all the authorities in the Universitv. The
Standing Committee can onlv  make
recommendations to the Executive Council of
the Universitv. I wonder whether the framers
of t'ns clause thought that they had to st p short
at making this o wholly exec-five authority
because in (v) they say, "to make recommen-
dations to the Executive Council in reeard to
the appointment of exa-
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miners, ana xt necessary, their removal and
the fixation of their fees, emoluments and the
travelling and other allowances." Is it because
the appointment of examiners is such a
delicate function, function sometimes fraught
with danger, that the Standing Com-njittee is
called upon only to make a recommendation?
Are not the other duties and function, as
important as this duty of making
recommendations  in  regard to  the
appointment of examiners? In regard to the
other duties and functions laid upon the
Standing Committee, it should only be
authorised to make a recommendation to the
Executive Council. It cannot act as an
executive body. Take the practical difficulty.
If it is to be an executive body, it must have
an office of its own, it must have clerks,
superintendents, managers of its own. Are you
going to provide for such an office? You may
say that all these executive functions will be
performed by the Executive Council of the
University but then why not put all the
executive functions on the shoulders of the
Executive Council? The Standing Committee
is a smaller body representative of the larger
Academic Council cannot usurp to itself
duties f.nd functions greater than those of the
Academic Council. The Academic Council is
the body which has to advise the Executive
Council in regard to academic matters,
appointment of lecturers, framing the
syllabus, prescribing the textbooks and so on.
All academic matters are within the province
of the Academic Council bul now you are
trying to endow it with executive functions
which are the province of the Executive
Council of the University which must be the
sole executive body in the University.

THE MINISTER OF EDUCATION (SHRI
M. C. CHAGLA): I do not want to interrupt
my hon. friend but if he would kindly look at
the Statutes. Statute 19 in particular, he would
find it mentioned,

"The duties of the Standing Committee
of the Academic Council shall be, subject
to the revision and control of the Academic
Council ..."
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So, the Academic Council has got the power
to revise and control the Standing Committee.
It is not independent.

SHRI M. RUTHNASWAMY: Yes, but
there again you are endowing the Academic
Council with executive duties, with executive
responsibilities. The Academic Council is an
academic body charged with the duty of mak-
ing recommendations to the Court and to the
Executive Council on academic matters.
Executive functions like the appointment of
teachers cannot be do'ie by the' Academic'
Council; these could be performed only by
the supreme- executive body of the Univer-
sity.

Lastly, Madam Deputy Chairman, I must
refer to some of the serious omissions that
vitiate this amending Bill. One of the great
drawbacks from which our Universities suffer
is the large number of students admitted to
our Universities, the lax and indiscriminate
admissions made to our Universities. I know
that the matter of admission is left to the
legislative bodies of the Universities but
finding from actual experience, from the ex-
perience of the last twenty-five years, I find
that these University bodies have succumbed
to pressure of all kinds in regard to
admissions. I think the legislators themselves
should take the responsibility of prescribing
the main rules of admission to the University.
First of all, we should tackle the question of
age of admission. A large number of
Universities suffer from the fact that very
young, very immature youth are admitted into
our Universities and this swells the numbers.
In no University outside India is the age of
admission so low as sixteen or fifteen as
prevails in Indian Universities. In most
Western Universities, the age is eighteen and I
think the Parliament and the State legislatures
should fix the age of admission to the
University at an appropriate level so that the
students are not only physically developed but
developed intellectually, developed in
character to be able to enter upon the
serious business of a
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I think the legislatures ought to prescribe also
the character of the entrance examinations
which now are conducted by bodies altogether
independent of the Universities, which have
nothing to do with our Universities but are
mostly Government-controlled bodies. I think
any self-respecting University ought to take
this business of conditions of admission to the
University into its own hands and should have
to conduct its own entrance examination,
make the standard as high as possible in order
to ensure the recruitment of the proper kind of
students. Now, it might be said that there is
what is called Pre-University courses or the
P.U.C. examination as it is called in some
Universities but that is an examination at the
end of the first year course at the University.
In that case, all the students who take up this
course should be kept out of the colleges of
Universities. They should be admitted to
special colleges called Intermediate Colleges
or to Higher Secondary Schools of the new
Higher Secondary Schools. It is these Inter-
mediate students who create most of the
trouble in our Universities. They are young
and immature and they come in large
numbers. In fact, some colleges depend for
their very existence, for their very financial
existence upon the support of these large
numbers of Intermediate students, Without the
fee income of these hundreds of Intermediate
students, very few colleges would be able to
survive. And, therefore, it would be a good
thing if this amending Bill were to provide
that all students who are preparing for the
University, the Higher Secondary students in
Delhi and the P.U.C. students in other Uni-
versities, which offer such , course, should be
kept out of University colleges which should
restrict themselves to the preparation of
students for the three-year degree course.

Madam, 1 have finished and I hope that
these suggestions will be given effect to in
order to give a new life of hope and progress
and contentment,
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order and discipline which will distinguish
this University from the career which it has
had so far. This University, founded with such
hopes and accompanied by all the good
wishes of the people interested in higher
education will, I hope, make a new career for
itself. The Banaras Hindu University is
charged with the promotion of culture and the
intellectual progress of the country and every-
one who is interested in the promotion of that
culture and that intellectual progress should
also take care to see that the new Bill which
promises o new life, a new career for the Uni-
versity should be so improved that it will
make that new life and that new cureer really
possible.

SHRI ARJUN ARORA (Uttar Pra-desh):
Madam Deputy Chairman, I congratulate the
Education Minister for bringing this Bill. This
Bill is a much awaited Bill because we have
been promised such a Bill for the last seven
years and in the absence of an enactment
which is now sought to be made, this premier
University of the country has been run by
executive orders and with the help of an Ordi-
nance. That is not the best way of running a
University and I must congratulate the present
Education Minister in that he has taken early
steps to correct that mistake and has brought
in this Bill before us.

Madam, when we consider a Bill relating to
the Banaras Hindu University, we cannot but
mention the great name of Pandit Madan
Mohan Mala-viya who established this
institution as a big centre of education and
which was, to a considerable degree, free of
the then Government. It is very tragic indeed
that an institution which; thanks to the
leadership of Pandit Madan Mohan Malaviya,
remained independent of executive control
and governmental interference before our
independence has for the last seven or eight
yeary; been run by executive orders. The
sooner this Bill is passed the better will it be
for the country. It is very remarkable, Madam,
that Hindi was introduced as a subject of
University education in
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this  University by Pandit Malaviya.
While introducing Hindi as a subject
of University education he found that
there were no teachers of Hindi with
post-graduate  qualifications. It is very

unfortunate that when this present
Executive Council was appointed by
a Government order, almost the first
act of the Government appointed Exe
cutive Council was to insult one of
the most  distinguished Hindi  scho
lars, Pandit Hazari Prasad Dwivedy.
The Executive Council appointed by
the Government met for the first time
not at Banaras but at Nainital, the
summer capital of Uttar Pradesh and
almost the first thing that it did was
to throw out of employment, it seems
uncermoniously, ten distinguished
teachers of the University and the list
was headed by Pandit Hazari Prasad
Dwivedy who is such a well-known
scholar of Hindi that he should be an
asset to any University. The then
President of India, Dr. Rajendra Pra
sad, was himself worried over this
conduct of the Government appointed
Executive Council and he was himself
sorry that a most distinguished scho
lar of Hindi who had made his own
contribution not only by his writings
but by organising the study of Hindi
in Shantiniketan and later on at Bana
ras was thrown out. It was no loss
to Pandit Hazari Prasad Dwivedy be
cause he was soon thereafter appoint
ed Head of the Department in the
Chandigarh ~ University ~where he has
done very creditable work but it did
bring , bad name to the Banaras
Hindu  University, particularly to the
Government-appointed Executive
Committee. It is good that this Bill is being
brought and the system of Government-
appointed Committees running University
Administration like a Sub-Divisional Revenue
Administration is being brought to an end One
of the queer things that the Government-
appointed Executive Committee did was to
seek vendetta against teachers and particularly
against teachers who committed the sin of
being born in the State of Uttar Pradesh. There
are innumerable instances of this Executive
Committee
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pursuing a policy of vendetta against people
not only teachers of Uttar Pradesh but the
people of Uttar Pradesh. On 20th July 1958,
for example, the Executive Council passed a
resolution incorporating a provision in the
Statute that fo, the appointment of lecturers
the Committee will among others consist of
two experts from outside U.P. Now, why is
this big and unfortunate State of U.P. being
discriminated against?

SHRI P. K. KUMARAN (Andhra
Pradesh): There is no discrimination; it is an
all-India University.

SHRI ARJUN ARORA: It is an all-India
University but I expect Mr. Kumaran to know
elementary geography and recognise that U.P.
is also a part of the entity called all-India.

The two experts for the appointment of
lecturers were to be from outside U.P. When
these experts knew that they have been
appointed on the Selection Committee merely
because they hail from some place in the
world outside U.P. they took the hint and the
result was that during the regime of the
Executive Committee very few people from
U.P. were appointed as lecturers and once you
missed the appointment as lecturer the
chances of your being appointed as Reader or
Professor are very bleak indeed. U.P. has
produced two very successful Prime
Ministers. It has also produced a number of
educationists but I do not know .

SHRI LOKANATH MISRA (Orissa): That
is not on the basis of merit.

SHRI ARJUN ARORA: That is on the
basis of merits; the country recognises merits.
But T do not know why this Government-
appointed Executive Committee which had
one or two ex-Members of this House
adopted such a discriminatory attitude.

Madam, the Education Minister while
asking the House to take this Bill into
consideration yesterday differed from the
decisions of the Select Committee. This Select
Committee is unique because an hon. Member
of this House, Dr. Wadia, who was the
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[Shri Arjun Arora.] Chairman of the Select
Committee himself wrote a note of dissent. That

j is an extraordinary situation. Usually, while
the Chair governs the working of the House the

Chair also succumbs tc the wishes of the House

but here we had in Dr. Wadia a Chairman who
was a lone fighter for the cause of an individual
Registrar and he appended a note of dissent.
(Interruption). May be Prof. Mukut Bihari Lai is
also a fighter in the cause of the Registrar.

PROF. M. B. LAL (Uttar Pradesh): [ am a
fighter in the cause of natural justice, not the
cause of any particular individual.

SHRI ARJUN AP.ORA: His awareness of
the principles of natural justice appears to be
an afterthought.

PROF. M. B. LAL: It was not an
afterthought. I said in.the Select . Committee
that it could not convert itself into a judicial
body and any action taken against the Registrar
on the hearsay evidence of some persons
would be against natural justice.

SHRI ARJUN ARORA: I am sorry, Madam,
the Select Committee took no note of the views
of Prof. Mukut Bihari Lai. It did not take him
seriously; I ,m sorry for it. I am also ' sorry to
find that though so vocal in the cause of the
Registrar and now such an able advocate of the
principles of natural justice, ho could not find
time to append a note of dissent like Prof.
Wadia. Probably; Prof. Mukut Bihari Lai was
too busy nursing his small party.

PROF. M. B. LAL: I could only say that the
Member concerned had no time to read my
note of dissent which was the longest,
wherein this point was also covered..

THE DEPUTY CHAIRMAN: You have
not read his note.

SHRI ARJUN ARORA: Things of wisdom,
Madam, can be said briefly and I do not attach
much importance to verbosity.
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Madam, the tenure of the Executive
Committee is also remarkable for the

punishments given to professors, teachers and
even ex-teachers. There is the famous case of
Dr. Pran Nath who was fined Rs. 75' by the
Executive Committee or the Vice-Chancellor.
He is an ex-teacher of the University who lives
in the University campus because his son is
also employed there. For some minor thing he
was fined Rs. 75 and his son Dr. Virendra
Nath was demoted from lecturership to
demonstratorship because he gave shelter to
his aged father who is a retired teacher of this
University.

THE DEPUTY CHAIRMAN: Please keep
a watch on the time. You have got three
minutes more.

SHRI ARJUN ARORA: Fifteen minutes?

THE DEPUTY CHAIRMAN: Noj; three.

SHRI ARJUN ARORA: Madam, I am sorry
that the Education 'Minister has differed from
the Select Committee on issues relating to the
Registrar. An overwhelming majority of
teachers of the University and more than an
overwhelming majority of students of the
University think that the Registrar is the sole
cause of the downfall of the University.

PROF. A. R. WADIA (Nominated):
Question.

SHRI ARJUN ARORA; Well, you may
question. You are one of those guilty people
responsible for continuing that Registrar in
service in spite of his being one of the biggest
intriguers in the educational world. You will
certainly question because I am questioning
your conduct as a Government-appointed
Member of the Executive Committee. I do not
expect you to agree with m, criticism of your
discharging your responsibilities. I have much
to say and I have been, so far only meeting
with some interruptions. So,
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if you would permit me five minutes more, I

shall continue after lunch.

THE DEPUTY CHAIRMAN: You your
self said just now that there should be no
verbosity and there should be brevity. Please
finish in five minutes. You can have five more
minutes.

2 P.M.

SHRI ARJUN ARORA: Then, Madam,
ther, is the question of changing the name of
the University. I have myself tabled an
amendment that the word "Hindu" be dropped
from the name of the University, but if the
Minister likes a Hindi name, I halie no
objection to the acceptance of the amendment
moved by Dr. Tara Chand, who is himself a
very old, distinguished and respected educa-
tionist and Dr. Tara Chand has said that
Pandit Madan Mohan Malaviya himself had a
name in view namely, Kashi Maha Vidyalaya.

SHRI M. P. SHUKLA (Uttar Pradesh): It
should be "Vishwa Vidyalaya" and not
"Maha Vidyalaya".

PROF. B. N. PRASAD (Nominated) .
"Maha Vidyalaya" does not mean University.
"Vishwa Vidyalaya" means University.

SHRI M. P. SHUKLA: University is
known as "Vishwa Vidyalaya" throughout the
country.

THE DEPUTY CHAIRMAN: Please listen
to him.

SHRI ARJUN ARORA: From the
observations of the hon. Member, Shri.
Shukla, and hon. Member, Prof. Prasad, it
appears that my amendment should be found
acceptable to the House because I only want
the name "Hindu" to be dropped and the name
of the University to be Banaras University.

SHRI M. RUTHNASWAMY: *Banaras' is
an English word.

SHRI ARJUN ARORA: *Banaras' is not
an English word. -'Varanasi' is

787 RS—4.
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a Sanskrit word or maybe a Dravi-dian word.
'Banaras' is a Hindustani word and let us respect
Hindustani [ 'a bit because whether we like it or
not we are all Hindustanis. So, Madam, I suggest
to the Minister to make a beginning somewhere.
It is a blot on the name of this country that in
this country where all citizens are equal, in this
country where we are trying to build a secular
society and in this country where our people and
our armed forces have given such a wonderful
demonstration of our secular nature, in the field
of education Muslim University and Hindu
University should continue. If these were
institutions run by these communities, Hindus or
Muslims, for their own peculiar education and
were entirely financed by  voluntary
contributions from those professing the Hindu
way of life and Muslim religion, it would have
been quite different. But today the situation is
that these universities themselves do not say that
they are serving only particular communities or
followers of particular religions. They are
financed by Central funds to which all citizens
of the country contribute. In the case of Aligarh,
the number of non-Muslim students and non-
Muslim teachers is continuously on the increase
and there are at least 40 Muslim students and
one Muslim teacher in the Banaras University.
So, these are not seats of culture or seats of
learning or seats of particular religions limited to
the followers of j those religions or financed by
those I belonging to those religions. They are
financed by the country as a whole. They are run
for the country as a whole and the continuance
of the names 'Muslim' 'and 'Hindu' should not be
allowed. A beginning, I suggest, should be made
with the Banaras University, because Muslims,
after all, are a minority in the country and no
Muslim should have the feeling that the name
'Muslim' has been removed from) the name of
Aligarh University, because Muslims are a
minority. If the word "Hindu" is removed from
the name of the



267 Banaras Hindu [ RAJYA SABHA ] (Amdt.) Bill, 1964 268
University
[Shri Arjun Arora.] Banaras Hindu | SHRI ARJUN ARORA: They also take a
University and the University merely | dagger and other things for the protection of

.becomes Banaras University, it will be easy,
in due course, for this House and the other, to
make a similar change in the name of the
Aligarh University. 1 suggest that this
amendment should be accepted by the
Minister and if not by him by the House.

SHRI MULKA GOVINDA REDDY
<Mysore): You press for it and we shall
support you.

SHRI ARJUN ARORA: 1 will. Then,
there is, Madam, the case of discipline.
There is so much cry against student

indiscipline in the country. There 1
personally feel that the boot is on the other leg.
There if$ teacher indiscipline and there is
indiscipline in the administration  of colleges
and unversities. Some thirty-five years back
when 1 was a student of a small college at
Kanpur, called the Christ Church College, our
Principal knew 95 per cent of the students
by name. He knew the parents >bf fifty per
cent of students. Our teachers knew all that
we were doing and while as students we
moved about we were  always careful  that
the watchful eye of the teacher was
somewhere watching what we were doing.
Today there has been an indiscriminate
expansion of educational institutions and of
recruitment.  The result is that the teachers of
a particular college themselves do not know all
their fellow-teachers, what to say of students.
Students do not  know theiir i teachers and
teachers 'do not Ttnow their students. The
result is that no serious studies are done in
colleges and  universities. Somehow people
pass their examinations. It  is quite common
in some parts of the country that when
students go  and appear in an examination,
they do not merely take a  fountainpen
or two, but also take  a dagger. It is not a
question of laughter.

SHRIM. RUTHNASWAMY:
matteir for tears.

Itisa

which a dagger is required. Every invigilator
bears the risk of being stabbed if he takes any
steps to stop copying. There has been a
classical case of the high school and
intermediate examinations of U.P. in 1965.

SHRI LOKANATH MISRA: U.P.?

SHRI ARJUN ARORA: Yes, the backward
State of U.P. Madam, teachers refused io work
as invigilators and the police were asked to
conduct the examinations. One of the
instructions given to clerks from Government
offices who went as invigilators was

SHRI R. P. N. SINHA (Bihar): Is he
missing his lunch?

SHRI ARJUN ARORA: That is not a
relevant interruption. It only shows that the
hon. Member is more interested in food than
in education. The instructions issued by the
Government to clerks going as invigilators
was not to interfere with students, and the
result was that everybody who knew the art of
copying got Firs; Class, and first class stu-
dents got Third Class. Thank you, Madam.

THE DEPUTY CHAIRMAN: The House
stands adjourned till 2-30
P.M.

The House adjourned for lunch at
ten minutes past one of the clock.

The House reassembled after lunch at half
past two of the clock, the VICE-CHAIRMAN
(SHR M. P. BHARGAVA); in the Chair.

SHRI M. N. GOVINDAN NAIR
(Kerala), Mr. Vice-Chairman,
everyone who has spoken before me has
referred that this Bill is a belated one.  For
the last seven years
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the original Act was suspended and the
institution was under the rule of the Ordinance.
When this step was taken, the late Prime
Minister gave * an assurance to the House that
at the earliest opportunity a new Bill would be
brought before the House. He said it might be
on, year, it might be six months or it might be
eight months; never could he imagine that this
period would be extended beyond a year. But
unfortunately it took seven years for the
Ministry to introduce this amending Bill.

Now why am I referring to it? This shows
your approach, your attitude to democratic
norms and values. Otherwise the Government
would have felt the urgency of stopping the
undemocratic situation created by taking over
the institution under an ordinance, and I am
afraid in India the main trouble to democracy
comes from its supporters.

Another hon. Member speaking before me
on this Bill, who also claimed to be a great
advocate of democracy, was applauding this
Bill because there was a drastic reduction in
the elected personnel in the Governing Body.
Of course he may have bis own argument
about it, I am not going into it now, but what I
feel is that an educational institution which is
expected to foster democratic values—in the
management of such an institution if you
permit this undemocratic system to continue
for a long time, that will definitely adversely
affect it.

Now I do not want to go into the unfortunate
situation that existed in the Banaras University
which necessitated the suspension of the Act
and which also necessitated the formulation of
this amending Bill because it is all known to
everybody. I believe the Government have had
two reports for their guidance in the
formulation of this amending Bill. One was the
Mudaliar Committee. Report. It should go to
the credit of
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the Mudaliar Committee that they were able to
submit the report within a very short period.
Though some of their decisions may be
perhaps ex parte, still they have done the job
within the shortest time possible. Then another
document which was helpful to the Select
Committee was the model Act for universities.
Then the experience gained during the last
seven year, also must have weighed with the
Ministry. So, before coming to the various
clauses in the Bill I want to /draw the attention
of the hon. Minister to some aspects of the
Mudaliar Committee Report.

The Mudaliar Committee have pointed out
that Banaras Hindu University was a
residential university; secondly, it was
conceived as an all-India university. With
regard to the residential nature of this univer-
sity it has been reported that there was
overcrowding in the colleges and that there
was great pressure for admlission in the
colleges, and as far as the accommodation of
the students was concerned the hostels were
not enough and they had to live outside the
university campus. All these things were
referred to in the Mudaliar Committee Report.
Now this is not a question concerning only the
Banaras Hindu University. Everywhere this
overcrowding of students has become a very
serious problem. While we were discussing the
Ali-garh  University Bill, there also this
problem cropped up. One of the reasons for
the trouble was about the admission of
students, some section feeling that some other
section was getting more preference in the
college and so on. All that was there. So this is
a problem which has to be tackled by the
Education Ministry, and I would like to hear
from the Minister as to what they are going to
do in the matter. They may say that during the
last ten or fifteen years there has been a pheno-
menal increase in the field of university
education, that from three lakhs in 1950 the
number of students has
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[Shri M. N. Govrndan Naur.] gone up
to 14 lakhs or so in 1964. That is all true.
Still there are at every place hundreds of
students roaming about the country to get
admission into some college or the other
and this overcrowding in colleges—or I
may put it the other way, the failure on
the part of the Government to have
enough institutions to accommodate the
students—is one of the main reasons for
the malady in many of the colleges. I do
not want to go into the affairs of some of
the States. I am especially mentioning
this because my hon. friend, Shri
Ruthnaswamy, who is considered to be
'an expert on the subject has made certain
proposals about the pre-uni-versity
education and all that. I am not an expert;
I do not want to say whether we should
have pre-univer-sity .

SHRI ARJUN ARORA: You are an
expert on certain things.

SHRI M. N. GOVINDAN NAIR: Not
like you, you are an expert on everything.

My point is this. I want to draw the
attention of the Ministry to one particular
aspect. Now, it may be because of the
abundance of experts or because of their
paucity; whatever it is, the existing
system which is mainly guided by the
brain-waves of educational experts is
creating a lot of problems to the students.
If students passing from the high schools
in Kerala want to get admission in any
other State, it is very difficult for them
because the standards of admission are
different. I remember, last year some two
thousand students were promised
admission into the Mysore University.
But when they went there, for some
reason they could not be accommodated.
They were neither here nor there because
of the different system existing in the
different States. There is absolutely no
uniformity and that also is creating a
problem. I think the Ministry should pay
some attention
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to it so that there may be some uniform
system whereby the students from any
part of the country can continue their
education in any other part without much
difficulty.

Then, a majo, problem is that the
Government have to find out ways and
means by which those people who want
to get collegiate education get
accommodation. That is to say, they will
have to increase the number of the
universities, they will have to increase the
number of colleges. I do not mean that
thereby you should bring down the
standard of the colleges by admitting
everybody who wants admission into the
colleges. Today the problem is not that.
Students with merits,, students who get
high marks, if they cannot get admission
into the colleges, then you will have to
find a way out. So without applying your
mind to this problem, by making any
attempt at bringing in discipline and all
that and getting over the maladies that are
now being faced by the universities,, you
will not get anywhere.

Then, another point which has been
supported by many speakers is about the
name of the university. I do not
understand why the hon. Minister should
insist that the name of the University
should be the Banaras Hindu University.
Even the

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Where is he insisting?
He is not insisting.

PROF, M. B. LAL: He i, leaving it to
us to decide.

SHRI M. C. CHAGLA: The power
here is to the Select Committee. I am not,
far from it; far from my insistence even.

SHRI M. N. GOVINDAN NAIR:
Anyway, this liberal attitude of the
Minister will continue till the discussion
is over because—excuse me, I am not
making any personal reference—even
when we feel that some
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of the Ministers, when we are discussing
Bills, could be convinced about the necessity
of an amendment, they find themselves in a
position whereby they cannot accept it. So
from that angle I said. Here more than one
hon. Member has expressed his views that this
word 'Hindu* should be removed and that in
its place, the words 'Kashi Maha Vidya-laya'
or 'Kashi Viswa Vidyalaya' or merely
'Banaras University'—any other name—may
be accepted. I also concur in that view. I need
not go into the argument because it has been
very ably argued by my friend, Shri Arjun

Arora.

[4 NOV.

Then another controversial issue which has
come up here is about the termination of the
services of the Vice-Chancellor and the
Registrar. Well, when [ read about the
Mudaliar Committee's Report 1 was taken
aback by the groupism that was existing i, the
University at that time. I thought that the
suspension of the Act and the new
arrangements made would create a situation
whereby the University would be free from all
this groupism and fight. Now I realise that
indirectly groupism is working in such a way
that anybody going near the University gets
caught into it. I do not want to go into the
question about the propriety of Parliament
speaking either in favour or against the
termination of the services of those people.
But I want to bring one factor to your notice
and that is this—the termination of the
services of the Registrar should have been
done not now but even in 1960 because when
you say that there is groupism in an
institution, groupism cannot be one sided,
there must be more than one group to fight
against one another.

SHRI ARJUN ARORA: You know it very
well. Why do you .

SHRI M. N. GOVINDAN NAIR: Yes,
yes.

Here my point is that even though the
constitution was suspended, even
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though a new Vice-Chancellor was brought in
and even though some drastic and sometimes
hasty steps were taken, you could not claim
that you were able to do away with the
groupism that existed in the University. I do
not want to go into the question of who was
right or who was wrong, or whether the Vice-
Chancellor was right or the Registrar was
right. I do not want to go into that question.
But one thing struck me that in the group
struggle the Registrar also was a very capable
person. This had become such a controversial
issue. And then an Executive Committee
Member like Prof. Wadia came out with a
Dissenting Note against the majority decision
of the Select Committee. I wanted to know;
the first thing that struck me was this. You
speak about the termination of services. It is
the job of the Ministry. It has to do it. Why
should they bring it in this report? That was
my first impression. Sir, when I read this
report I did not feel that it wa's an impartial
report because there were certain hidden hit3
here and there. So I wanted to find out what it
was. The Registrar must be a very clever
person, extremely clever. He started as a
Lecturer and suddenly ever the head of some
very prominent and' eminent men he became a
Reader.

SHRI ARJUN ARORA: Being a third class
M. A.

SHRI M. N. GOVINDAN NAIR: I do not
know the class or anything. But it was not
done because of his eminence in education all
that. Then giving up that job he took up the
Deputy Registrarship and before he was
confirmed as such he was promoted as
Registrar and within five weeks he got
confirmation. So he must be a very clever
person. In a University where so much
groupism is there, if a man is to succeed like
this he must be excellent in this job.

Sir, some people feel that democratic forms
are responsible for all
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[Shri M. N. Govindan Nair.] this ill
and they may And a remedy in doing
away with the democratic form.

SHRI ARJUN ARORA: He is so
clever that the proper thing to do will be
to relieve the University of his burden
and enrol him for diplomatic work.

SHRI M. N. GOVINDAN NAIR: You
are a very leading member of the ruling
party. You can make that suggestion so
that it is done. I can tell you that if the
Education Department finding that they
are capable of manning diplomatic jobs
pushes them all to the diplomatic service,
th, education will suffer. That is all. So
my point is this. Even when you have
done away with democratic forms that
existed there and even when the entire
power was concentrated in the hands of
the Vice-Chancellor and the Registrar,
there was quarrel, the Vice-Chancellor
complaining against the Registrar and the
Registrar complaining against the Vice-
Chancellor and the Registrar going round
collecting  testimonials asking the
President to intervene and the President
saying that he cannot help. All these
things are happening. Do you want this
atmosphere to continue?

SHRI AKBAR ALI KHAN: No.

SHRI M. N. GOVINDAN NAIR: If
you are restoring democratic forms of
administration there, first kindly cleanse
that place. You may follow any method.
Whether it is through a Bill or through an
executive action, do it. When you want to
have a new atmosphere, kindly remove
these people. You can persuade them or
ask them to resign or give them some
honorarium. Any method you can follow
That is all left to you. But when the
University starts the work again on the
basis of this amending Act you should
have a better atmosphere there. This
criticism and fight, all this should end.

You may ask whether this is going to
be a' guarantee that there will be no
further criticism. That is another
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matter. But you have to see that such
things do not happen again in the present
context. By whatever method, it would be
better that the atmosphere is cleared of
these two elements.

Another reason why I say this is-this.
For the last seven years these two
gentlemen were the most important
functionaries. All the authority was
concentrated in their hands. Of course,
Mr. Wadia may say that I was also a party
to it. After all, the Executive Committee
members can put in a word here and
there, but in the day-to-day administration
it is the two people, the Vice-Chancellor
and the Registrar, that count. For the last
seven years they were enjoying
unrestricted authority. So they must have
developed a complex about the
functioning of the University itself and in
the new set-up at every step there will be
a rub between these two because even the
best man if he is given extraordinary
authority and is allowed to function in a
particular way will develop certain
complexes from which it will very
difficult to get out. Why should the
University suffer for that? So leaving
aside all the other arguments, simply for
the reason that for the last seven years, in
a most democratic way necessitated by
the situation, these two people were in
this job, let these people go. That is why
there is the Education Ministry. It is their
job to find out the ways and means. You
have to find out a way but without
creating any unnecessary heart-burning.
You are a diplomat also. You have proved
yourself a much better diplomat than any
other diplomat. So play your diplomacy
and relieve this wuniversity of this
atmosphere.

Coming to the other questions, in order
to help the Education Ministry in the
matter of finding a model Act for the
University .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Govindan Nair, you
have taken 27 minutes.

SHRI M. N. GOVINDAN NAIR: That
is because of interruptions fromi my
friend there.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): I am just reminding you.

SHRI M. N. GOVINDAN NAIR: In order
to help the Ministry in formulating a model
Act a Committee was formed. Many eminent
persons were associated with it. The Chairman
of the University Grants Commission was the
Chairman, of this Committee and most of the
other members are Vice-Chancellors. So
reading through the model Act, I felt that it
was really a model Act suitable to Vice-
Chancellors. They are not to blame for it
because the ones who have been discharging
the responsibilities of Vice-Chancellor will
mainly think in the terms of their problems. So
I find that too much of authority has been
entrusted even in this model Act to the Vice-
Chancellor.

3p.M.

[4 NOV.

They have suggested certain good things
also. They said that there cannot be a rigid
constitution for the University, there should be
scope for innovations and experimentation.
So you can have some broad lines in the
Constitution but nothing more than that. I was
trying to find out whether that principle was
applied. I think that principle was not
applied properly. Secondly with regard to
the authorities they have suggested  that the
very important factor to remember is that the
autonomy of the University has to be maintained
and they have explained how that autonomy is to
be maintained. There they have said that the
main thing is the Academic Council. ~ So from
the suggestions and going through the concrete
suggestions they have made with regard
to the Court with regard to the Executive
Committee, with regard to the Academic
Council, etc. the tendency seems to be to
avoid elected personnel as far as possible and
here is another educationist who says that that is
the correct thing to be done. I disagree with that.
He says that it is not democracy, it is
'meritocracy.! It is not 'meritocracy.' it is
'ageocracy'. You are speaking about the
Dean. How can he be the Dean of a faculty
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unless h, has proved himself to be able? How
are you deciding it? Age decides, seniority
decides.

SHRI M. RUTHNASWAMY: Scholarship.

SHRI M. N. GOVINDAN NAIR: Of course
he may have it but' there may be new additions
in the colleges who may have better
scholarship, who may be better educated and
who may be better talented but your seniority, m
in the name of experience, is the major factor
that counts. So, do not say 'meritocracy' in
every field. It is not 'meritocracy', it is
'ageocracy' that is dominating and that is one of
the problems that are facing the development of
this country.

SHRIM. RUTHNASWAMY: Age
means experience.

SHRI M. N. GOVINDAN NAIR: Some
experience may not be good also. Take the
field of education. You speak- about
experience. What is your experience? The
experience is of a period when India was not
free, when your education was much more
modelled on the British system of education.
Now I ask you does anybody today consider
that the British system of education is the most
exemplary one? Your experience or ex-
pertness is based on that British system of
education, is it not? Are you in touch with the
new problems that are facing the country to-
day? What is the type of education that this
country needs? Are you aware of it? When I
say that there should be Court, the Court is the
meeting place where the academic talents and
other talents meet and you have made it a' very
wonderful, useful, advisory body. Good.

SHRI P. N. SAPRU (Uttar Pradesh) :
Ornamental body.

SHRI M. N. GOVINDAN NAIR: You are a
party to it because you were also in the Joint
Select Committee. (Interruptions.) So what
are the needs of the nation to-day? What
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[Shri M. N. Govindan Nair.] is the
type of education that is needed? The
urgency of the nation gets reflected in the
Court when the Court -consists of other
elements also. Now he wants only merit
and the merit is an outmoded merit. So I
think there is some change after the
processing in the Select Committee but
still T feel that amendments should be
moved by some educational experts
whereby the position of the Court is
further strengthened.

About the Vice-Chanceller, you spoke
about merit. Why all this authority? It is
like a police officer. "Why? A man of real
merit will be respected and obeyed by
both the teachers and the students. You do
not want all these things— the right to
dismiss, suspend etc. All this is not
necessary and the lack of proper persons
for the Vice-Chancellorship cannot be
made up by your strengthening the Bill.
You have to foster, develop and find out
and you have to boldly select th, Vice-
Chancellor. "Why should you go in for
retired -people? Are there no youngsters
who are interested and who are experts in
the matter of education? Why should the
Education Ministry go in specially for
retired people, because from the
University the next stage is education in
the other world? Especially these
outmoded people cannot understand th,
modern world. That is the problem. I do
not mean to say that you replace all these
men by youngsters but you find out .
people with merit. Do not try to
strengthen the Vice-Chancellor with all
authority but find a proper person who can
man a university, who can command res-
pect from both students and teachers.
While you studied I do not think there -
was so much authority. The student had
respect for the teachers. The teachers had
respect for the Principal and the Vice-
Chancellor but I understand that because
of the large number of educational
institutions it is a difficult job to find
proper persons but your way of approach
in choosing the Vice-Chancellors must
stop. You must look for talents
among the
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younger generation and I believe our
country is not so poor and you will be
able to find proper persons if you pursue
that way, instead of making this Bill a
Vice-Chancellor's Bill.

SHRI NAFISUL HASAN (Uttar
Pradesh). Mr. Vice-Chairman, I welcome
this Bill. After all the Banaras Hindu
University has worked not in the normal
way for the last six years and I
congratulate the Minister of Education
for having brought forward this Bill. I
have gone through the report of the Joint
Select Committee and I would make my
observations on a few points. There is
quite a lot of controversy over the name
of the University. The question is
whether the word 'Hindu' should be
retained or not. In my opinion there is a
conflict of sentiment, genuinely held by
the two sides. Similar is the case of the
Aligarh University. There is a section of
opinion that the word 'Muslim' should be
dropped but at the same time there is a
section which insists that it should be
retained. I do not attach very great
importance to the name of an institution.
It is the spirit with which it is worked and
the atmosphere which prevails there, that
is the chief thing, to be considered. But
sentiments cannot be ignored; we have
got to take them also into consideration. [
will just make one suggestion; I do not
know if the hon. Minister and the House
will consider it of any worth. Let us call
the Banaras Hindu University, Madan
Mohan Malaviya University, and the
Aligarh University, Syed Ahmed Khan
University; it will be an honour to the two
universities if the names of their
illustrious founders are associated with
them, and my feeling is that even if both
the words 'Hindu' and 'Muslim' will
disappear, it will meet the sentiments of
both sides.

Sir, I will deal with a few points now.
The term of the Vice-Chancellor,
according to the Report of the Select
Committee, is to be five years and he is
to be ineligible for further appointments.
I think, five years is too long a term for
anybody. Normally it should be three
years,
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and if a person is found to be working
satisfactorily, there is no reason why he
should not be eligible for further appointment.

[ 4 NOV.

THE VICE-CHAIRMAN  (SHRIM.
P. BHARGAVA): What aboutyour own
term? s six years also not' too long a term
for Rajya Sabha Membership?

SHRI NAFISUL HASAN: I think, as
Members we are not required to shoulder the
responsibility which a Vice-Chancellor of a'
university has to shoulder. We cannot also do
as much mischief as a bad Vice-Chancellor
can do in a university.

PANDIT S. S. N. TANKHA (Uttar
Pradesh): Parliament can do a lot of mischief
if it wants to, but I hope it will not.

SHRI AKBAR ALI KHAN: The question
is: a few people cannot do mischief, but if the
majority ate mischievous, then it is dangerous.

SHRI NAFISUL HASAN: Now, Sir,
according to clause 12B (1) —

"A person shall be disqualified for being
chosen as, and for being, a member of any
of the authorities of the University ..."

1 refer to sub-clause 12B (1) (c) —

"if he has been convicted by a court of
law of an offence involving moral turpitude
and sentenced in respect thereof to
imprisonment for not less than six months."

I think that a' person who has been found
guilty ef an offence involving moral turpitude
should have no place in a university whether
the sentence is one of imprisonment or even
of fine. University is a place where we have
got to see that the students who join it have a
good moral character; the students look to
their teachers as an exmple to be followed.
We may tolerate persons in other places, but a
person who is found guilty of moral
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turpitude should have no place whatsoever in
a university.

Then there is a provision where-under the
University of Banaras is authorised to affiliate
colleges situated within a radius of fifteen
miles. Essentially, this University is a resi-
dential university—I know that a few colleges
situated nearby have already been affiliated—
but it is bound to lose its character as a
residential university if this affiliation is any
more extended.

SHRI M. RUTHNASWAMY: May I ask
the hon. Member if there cannot be any
number of colleges within the area of the
university, and the university still remain a
residential university, as is the case in Oxford
and Cambridge?

SHRI NAFISUL HASAN: The question I
raise is one of affiliation; there may be
university colleges within the area of the
university; within the university campus there
may be different colleges, but they ought to
be maintained by the university; here the
management is not with the university; the
university has practically very little control;
only you affiliate it; you send inspectors to
make inspection, and if you are satisfied that
it has got sufficient funds and sufficient
buildings, you just affiliate it, but directly the
university does not control that institution.
That is why I say there may be university
colleges.

Now, Sir, there is another very con-
troversial matter regarding the vacation of
office by the Vice-Chancellor and the
Registrar after this Bill, enacted into a law,
comes into force. I have heard my learned
friend, Shri Arora, and some other Members
who
think that the Registrar is absolutely in-
competent, that he has been the root cause of
all the trouble that happened in the university.
Now we have got a provision in article 311 of
the Constitution, according to which no Gov-
ernment servant can be dismissed or
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[Shri Nafisul Hasan.] removed without
an opportunity being given to him to
show cause against the action proposed. I
know that a university employee is not a
Government servant and therefore,
teachnically article 311 is not applicable
to him. But the principle and the spirit of
this article has been extended to
practically all the institutions, because we
are running them on democratic lines, and
even leaving that aside, there is the
principle of natural justice, which has got
to be applied in every case. Now I do not
know the Registrar and I have no
personal knowledge about him, but if he
is as bad as he is painted, it is always
open to the university authorities to
charge-sheet him and to punish him.
There is no time bar and any action can
be taken even after this Bill is passed into
an Act. But to dispense with his services
without giving him an opportunity to
meet the charge that is brought against
him is....

SHRI M. GOVINDA REDDY (My-
sore): There was nothing before the
Select Committee.

SHRI NAFISUL HASAN: I know
the Select Committee could not go
into the question.

There is another aspect to the question.
The hon. Minister said that this is to be
done by executive action. I know that
departmental proceedings are, more or
less, quasi-judicial. Findings have to be
arrived at on the materials before the
authority, and then the person is called
upon to show cause against the a'ction
which is proposed to be taken. Now,
what are the functions of Parliament?
Parliament can only legislate, It cannot
act as an executive authority and my
submission " chat we will be laying down
-" ~ry bad precedent if we do th'- iVe
do not allow a person to

.roach upon the rights .of others. The
authority which is called upon or
permitted by law to exercise certain
pow”, that authority alone should
exercise those powers. Here
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the legislature is responsible to the whole
country and it should not do any act
which may, as I said, be a very bad
precedent. As I have stated, it is open
always and even hereafter, to charge-
sheet the Registrar and take action
against him. But by this measure to
terminate his services is not in any way
justified.

There is another provision that two
members of the committee which will
recommend the names for appointment of
Vice-Chancellor, are to be nominated by
the Court and not by the Executive
Council, as was the provision before. |
feel this may create certain difficulties. It
has been said in a Minute of Dissent by
certain hon. Members that there is some-
thing like lobbying, or influence being
brought in the matter of the selection of
these members. I think the members of
the Court may be more amenable to this
lobbying than the members of the
Executive Council. That is one thing.
Secondly, the meeting of the Court is
generally held once a year and now a
meeting of the Court may have to be
called for this very purpose, if the
vacancy occurs shortly after a meeting of
the Court had been held. I consider this to
be a change which will involve unneces-
sary expenditure to the University. There
is also no allegation that this power, as
long as it has been held by the Executive
Council, has not been properly
exercised.

SHRI M. P. SHUKLA: There is no
need even for a Court, if it is a question
of avoiding expenditure.

(Time bell rings.)

SHRI NAFISUL HASAN: I am just
trying to finish in two or three minutes.
There is one provision which says that
the membership of the students' unions is
to be optional. Such a question arose in
the Allahabad University when I
happened to be in Allahabad. My
personal feeling is that the activities of a
union in a university which consist
mostly of conducting meetings and so
on, would
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serve to give instruction in the ad-

ministration of democratic institutions and
so I do feel that now that we are running
democratic institutions, our future
generations should have experience of
such things. There was a question in
those days in Allahabad and the students
were insisting—I remember that was the
time when Shri K. M. Munshi was the
Chancellor and. Governor of Uttar
Pradesh—that this membership  should
be compulsory. The students were also
insisting that they alone should have the
power to make their own constitution.
But I had a talk with one of the professors
there and I suggested to him that the
students may be given this right to make
their own  constitution, but that
constitution would be subject to the
provisions of the Ordinances, the
Statutes and the University Act. For-
tunately that membership continued to be
compulsory. I am, therefore, of
opinion that this item of instruction which
a student gets from the union should

continue. It may be that something
has to be done by the authorities to
soq that the students conduct their

business in the union within the limits
of the rules and laws of the University.

One word more, Sir, and that is about
indiscipline. On earlier occasions also,
much has been said about indiscipline of
students, and always it is the student who
is the person accused. I am not here to
accuse either the students or the teachers.
But my feeling is that if the students feel
that their teachers and those in charge of
the administration of the University are
really interested in them, are resfdy to
help them in every possible way and on
every occasion, that they are prepared to
remove all their legitimate grievances,
then there will be no occasion for
indiscipline in the institution. There are
other reasons also. But my impression is
that where the teachers and the university
authorities look to the interests of the
students as their first duty, and the
students realise that, then there will be
absolutely no occasion for indiscipline.
With these
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"It is clear that the founder o: the
University, the great lat< Madan
Mohan Malaviya, used th< word
'Hindu' in English version onlj to
emphasise that it is a nationa!
institution . . ."

"Madam, it is in the sense of a nationality
and not of a religion that the word 'Hindu'
has been used. We cannot but take into
consideration the feelings of those donors
and other promoters of the Banaras Hindu
University in the initial stages at whose
instance the word 'Hindu' was inserted. I
am particularly amazed to find that those
who are condemning the use of the word
'Hindu' in this particular context are quite
enthusiastic in accepting or welcoming
the word 'Indian' though, ,s a matter of
fact, the term 'Indian' is derived from the
word 'Hindu' and, therefore, it is very
amazing to find that while the original
word is rejected its derivatory form is
being welcomed.

This Bill contains more welcome
features than the unwelcome ones. In the
first place, a number of superfluous posts
or ornamental posts have been done away
with, those of Pro-Chancellor, Chief
Rector, etc. Even the post of Pro-Vice-
Chancellor has <been abolished on the
plea that it is almost-co-equal with that of
the Vice-Chancellor because of which
many difficulties might be experienced or
have been experienced in the smooth
functioning of the University. Never-
theless, a new post called Rector has been
created. It is an executive post to assist
the Vice-Chancellor.

Another welcome feature is the re-
placement of Treasurer by the Finance
Officer. In the very nature of things, it is
necessary that any one shouldering this
particular responsibility should be a
whole-tim,  officer, formerly, the
Executive Council was empowered to
nominate members of
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the committee charged with the duty of
recommending a panel of names to the
Visitor  for appointment to the post of
Vice-Chancellor. This function has been
assigned to the Court which is a higher and
more representative  body.  This is
certainly more democratic and therefore
we welcome it. Nevertheless, I  should
like to suggest that it would have been
more appropriate, had the election of the
Vice-Chancellor been left to the Court
itself subject to the subsequent approval of
the Visitor. The Standing Committee of
the Academic Council is a new set-up.
There was much discussion and it was
approved finally. This Bill provides for
the submission of the audited accounts to
the Court instead of to the  Visitor. This
also is a democratic gesture. The deletion
of the original clause 14 is really a drastic
change. As a consequence of this deletion,
all colleges and educational institutions
within a radius of fifteen miles from the
University would be admitted to  the
privileges of the University. I can quite
appreciate the anxiety of our hon.
Education Minister that this deletion should
not °e allowed to vitiate the original
character of the University. That is
understandable but at the same time there
are certain developments  which
probably  were not clearly forseen by the
founders of the University or it was not
necessary to foresee these developments
during that period and we  cannot
quarrel with the facts. It would be
really anomalous or ,idiculous that any col-
lege three or four miles away from the
University area should b, allowed to be
affiliated to Gorakhpur University.  So,
instead of  quarrelling with the facts, I
think , compromise or discretion was the
best thing and this deletion of clause 14 is
perfectly justified though the anxiety
of our Education Minister is quite
understandable.

While in the case of every other officer
it has been laid down that he will
continue to hold his office until his
successor enters upon the office,
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in ithe case of the Vice-Chancellor and
the Registrar, it has been provided that
they shall vacate their offices on the
commencement of this Act. Now, that has
been a very controversial point and all
that I want to suggest is that it would not
be wise to bracket the Vice-Chancellor
and the Registrar together. The post °f
Registrar is mainly executive in character
and, therefore, it should not be put on the
same footing as that of the Vice-
Chancellor. There are certain contractual
obligations and though we may, for
argument's sake, concede that a particular
person  might have done things
detrimental to the welfare of the
University and his continuance might be
detrimental to an extent, We have also to
consider the fate of other Universities. |
think no competent or talented person
would come forward to accept this post of
Registrar in any University in the country
because this bad precedent has been
created. A sense of security iy necessary
even for talented persons and, therefore,
while trying to do justice according to our
own convictions to the Banaras Hindu
University, We should not do something
which would be detrimental to the

welfare of other Universities in future.

Clause 5(c) of the Statute provides for
appeal to the Executive Council against
an order of the Vice-Chan-cellor
imposing the penalty of dismissal on an
employee of the University, This right of
appeal is also a welcome feature. The
power to appoint the Librarian has been
delegated not to the Executive Council
but to the Vice-Chancellor as before. The
membership of the Court has been
increased and now it ha; a non-official
majority. People were clamouring for it
and the Joint Committee has done justice
to the demands of the people. The Regis-
tered Graduates have been given more
representation  and  the  regional
representation i, their case has been done
away with. The donors' representation is
made more  democratic.
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Another point that was insisted upon by
the hon. Education Minister was that the
membership of the Students' Union
should be voluntary. Of course, it is quite
in keeping with the freedom of
association, with the principles of
democracy and, therefore, all votaries of
democracy would welcome this change
also.

There a'e certain points which are not
quite as welcome as those enumerated
earlier. There is a possibility of the power
to  withdraw  degrees,  diplomas,
certificates and other academic
distinctions being abused and, therefore,
the circumstances under which this power
would be exercised should also have been
specified. In clause 12(b) (ii), mere
imprisonment for an offence involving
moral turpitude should have sufficed
because if it is once accepted that
imprisonment for any period less than six
months will not be a bar, then we would
be defeating considerably the very
purpose of this clause. Anotner thing that
we would hav, to consider is, what effect
it would have on the minds of the students
if persons undergoing imprisonment for
any period less than six months for moral
turpitude are allowed to continue as office
bearers. There will naturally be
demoralisation. In .view of tha» fact, this
qualification of less than six months
should be dropped. In subclause (3) of
clause 16B proposed in clause 17 of the
Bill, it is said that the decision of the
Tribunal of Arbitration shall be final and
shall not be questioned in any court of
law. This is unjust and not in keeping
with the provisions of the Arbitration Act.
The doors of th, law courts should not be
shut against the poor aggrieved teachers.
A regular provision for appeal should be
made. In the case of suspension of
teachers, there is already a provision in
the proposed clause 7C(5) to cope with
emergency conditions. Statute 30(a)
empowers the Vice-Chancellor t» suspend
a teacher though the Executive Council
may have the order subsequently revoked
if it so thinks-necessary. ~ Now this is
wrong. The-
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just suggest about th, tenure of the Vice-
Chancellor whether it should be five

power to suspend a teacher must vest in theyears without eligibility for further
appointing authority, that is, the Executive glection or it should be three years with
Council. The teacher must be given acligibility for further election, that I
reasonable opportunity to explain his case personally feel—though I may not press
before any action i taken -against him. If inthe point—that a tenure of three years

any case the Executive Council subsequently yith eiglibOity for re-election at leasit
revokes the suspension order it would certainly once would be mere appropriate.

have an adverse effect on the prestige ,nd dig-
nity of the Vice-Chancellor.

This Bill also ignores the needs of employees
other than teachers. They also need some
protection against the whims and caprices of the
authorities.

Now, Statute No. 59 deals with the problem of
students' discipline. It vests in the Vice-
Chancellor unlimited autocratic power. Even
according to eminent educationists the Vice-
Chancellor should not have autocratic power for
in this field as in every other field of activity the
principle holds good that power corrupts and
absolute power corrupts absolutely. Statute No.
59 confers such absolute powers o, the Vice-
Chancellor. It must be borne in mind that it is not
Ihe controlling authority but the stei-ling merit
and character of the Vice-Chancellor that really
moulds the mind of th, students. Even, in our
ancient gurukrds instruct ion through word of
mouth was considered to be secondary and that
through the lite lived primary.

There was also discussion about the right of
the Rector. A regular provision should be made
to ensure the presence of the Rector in the
meeting of the Executive Council. Though he is
not an ex-officio Member of the Executive
Council and therefore not entitled to vote he
should, be given the Tight to participate in its
deliberations so as to extend the benefit of his
knowledge to the Executive Council.

These ar, some of th, suggestions that I should
like to make in this context. There was one more
discussion about which I am not going to say
one way or the other but I would

Thank vou.

off Tagrvas ATOAW (Fgrar)
o fer AErEAT, S S ey
Tfeq waw Az wmaFm St 77 warfe
7z afwfedt & | =z afefedr e
1915 & vqrfiey g€ oY | s Ty
F{4 50 49 &1 T4 | T 50 aF #
aww axe w, gfaar 1 wf, s
T@F T, BN AATH 4, WEE A O
g1t wrate faamed & o &4 ga1, grd
wTEe oY q7 | T wa & gy Prdgw
#1 Z@AT g a1 qg1 718 & 5rE, 707 worrs,
st gree fead Ay s W A
ag aff frar & 1 50 A0t K oww &
veat g o famre, smare e waw
FzA Y, A TEAT §O A% ar frard
Tt | F mrar s ar fw e wifa-
FIL ATY TWH WT |

gardy vy w50 2691 & wEeE
¥ 4tz 7 o 91 @ & a1 f wway
F ot ¥ ot o7 | OF 3w F W
atg =7 fs OF a2 o2 fem  foise
ey ¥ #1F 20 ofv G wrd il
Tz, AT RrE YIS 99 IO
&t @t war s v oo 3w oax
F1E e 2, (et a1q &1 w7 Iaw
farear & wT ATTEror 3 afads A
qreg #5 AT #gt o A wmT, FE
oo eaveE’  F ferar v AT wEew
T2 AT B, Tar A0 A 0T @
ot wEf w#f o AW ® A amd fwar
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wg WAF = 47 § W7 guy dyag Ay
FIATEr HAA ARTATH T Iawr G
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aay w51 fa FuT FEvT & uw g
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fir fgmgwi %1 ofot w1 w19 firm #fifomr
HT ATET T 4= woam e Cgeam-
@A #4T | oW 77z 7% TifFatew
ey deame &, ag 79 gowTeay W
7 wa @, fawt avare & wew #
U 7@t 9w W | vafaw i o=
afz farg #19 &1 2o &, o fr 2w o
st w19 & A1 wow wwE agt
7 faater Zar =1fed ) R Ty feg
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fie & 78t gw=ar f5 a9 8w 7%
fzrz wez T@T T |
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0 B T wifEw i F ardan
FEwT fF oz ww T3 A 81

F 487 a7 g1 " fF afaatadr
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(Time bell rings)
Five minutes left. [ started at ...

el



299 Banaras Hindu
University
THE DEPUTY CHAIRMAN: 1 ama person for misconduct, it will neces-

keeping the time here. You have two minutes sarily call upon him to explain his
more. conduct? That is assumed.

SHRI DEOKINANDAN NARAYAN: For
fifteen minutes I am to speak. Please give me
some three or four minutes. I shall just finish.
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SHRI DEOKINANDAN NARAYAN:
That may be assumed, but who knows
whether it will be done.

I have finished practically.

W # o wmw s (g) Fra
¥ vy m g o gfafed o
Fifgs a1 a1 qrftefer o) afemr
§Fagm & i foll, Femiam,
gizfede g FeF¥ & 1 =g ar
eF wfadz 41 wm@c @1 af
w3 zasr feft faar of, fearar frer
T, AT AN BT FL TAT T HR
A AT T AW, I G F W
S ECE R R ECiEA (G A

SHRI P. N. SAPRU: You shall remain

worthy of the same.

SHRI DEOKINANDAN NARAYAN:

This is expected.

SHRI P. N. SAPRU; These are the words
which every Vice-Chancellor uses when the

degree is conferred.

=t FARTATA ATOGN : F AT E,
qg HUAT FET SF g, TGT q4 qg
Ffafadt 8 #7 w=1 9@ AN
AT ¥ WA I F 9T A g ar
fog aeg & IaaT awTw g AEAT AT
T T ATT & AT OFIA A a6 & |
gt 97 &1§ A w9 et & fgars
FLAT AET § T IAHT FAT G A
Tifgw Ia+T AT 397 *0fgQ | 98 FIH
garaR wa & %, gfew FX
forar & A T TwET AT
AFH-FIGAC 4T AT AT KT TFHET §
F W TH HH FFON AT WA F
ag Are @ g

4 P.M.

SHRI P. N. SAPRU: May I intervene to

explain that when the Uni- j versity
decides to take action against j

W AT & 97 3w A & gw A
agt # e 5 gy aoify 9z s
afafadt & a7 @t ag qow § 739
ST 8 T qATT F1 8, AWTw wr e
g e siam @ T AT
FAT

W F AT WA ST AT AW
8 1 & w7 quer qran 5 " zof-
T & for o wd & 7 g ar
&1 AT g waw @ #ifE oW
s & B S AR Fagd ¥ aga a3
g & fai ofyda a @9 & awr
AGT T TN E AN § R G T F
far offde & s o agT IO
Tt 8, 4 A1 g @ g ;A )
ar fex fedt  =dfow TR ¥ wrov
o g grT & q@ ar S g1 a7 a9
g1, w1 Y wErg w wAfewar 9
qEa @ OF FE Tt @l | g AR
areard & wAfawar w1 At rgsrTn Aifgy
wfamar ot g€ g 99 feamw & e
aifgd v w: w@A, w15 e
o7 A g AT g | F vy @ E
& fyaer wifer T & for
o gé & ag et rdrr ar Frenfaaii
& g ¥ Y @ wwar |

dfew sumw g ATOMW A o
B WEI W T g e § 9 A

agi 3, Gav agi g g Ao TTHAE
& foy o o

&t dawitara Aromw & & ot
@i fF oA, aadw ar
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15 fa %7 wwr ar gF ot e &0
arfgd |

SHRI P. N. SAPRU: But there is
one other theory

SHRI DEOKINANDAN NARAYAN:
My time will be over, let me finish.

THE DEPUTY CHAIRMAN: Your
time is really over. You wind up now.

ff JAFATET ATCWW : gEd AT
WA g AEa g g e 2 frome
gfafedt sa it g€ a1 amg e
¥g a1 f% arg Ifvafedt o WaEae
gfafedt  geft =@ifs ifeEew
afrafedt W fenfagl @ w7 51
faar s @@ ar &, 39 & wrAne fa=e 41
wIe St sae fGar s awar @ 98 aE]
& wroror & Faarfaat £ s w2 fan o
gwar ( feet afeEisd § g Srawm B
I qET T@dr WiEd wifw a1 ferm
#, afmafed § o & 3 a9 agfnd
O 78 15 W AT 10 Hi LT F A
& 7Y o7 T | wEt A gey ww wgfaa
fraet ® ot agT 37 1 agfaad
9 EI WG IH a9 FOWE EMT,
Qe FIAT 3T ARl et | g4 T
# adver ghmafedt Y & e
g, firet #i= finas ow o % 77
989 WETF 2 |

THE DEPUTY CHAIRMAN: That
will do.

SHRI DEOKINANDAN NARAYAN:
All right. Thank you.

PROF. B, N. PRASAD: Madam
Deputy Chairman, I thruk you for
allowing me to make some observations
on the Report of the Joint Select
Committee as it has come out. [ must say
that thi> Joint Select Committee has done
a tremendous amount of
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work. It consisted of no less than 45
persons and it held 13 prolonged sittings.
Very many problems were discussed and
discussed very thoroughly. The whole
atmosphere was a very democratic one. |
must express my deep appreciation and
gratefulness to the hon. Minister of
Education who showed there a perfect
spirit of democracy. There were certain
items on which the Committee did not
agree with him, but still the Education
Minister allowed the Committee to have
its way and got its decision recorded. I
am further glad that in spite of the fact
that there were certain points with which
he did not agree, he has not come out
with any minute of dissent. Therefore, I
congratulate the hon. Minister of
Education.

The reason why so much amount of
work was done by this Committee and so
much time was taken by it is that it
concerned a university which was
supposed at its time to be perhaps the
greatest university of the country. As a
matter of fact possibly no other university
has made so much contribution to
national matters, academic matters and
technological matters as the Banaras
University has done. It was a university
which was founded by the efforts of
Pandit Madan Mohan Malaviya. It was a
university which established that famous
College of technology and institutions of
various types. Its graduates have spread
all over India, and they render conspi-
cuous service to the Motherland. I
remember parti-cularly the part that was
played by the graduates of the Banaras
University during the year 1942. I -
myself wag present there, I was associated
with the university in a very intimate
capacity. This being the past history of
the university how was it that the
university had so much deteriorated that
Ordinances had to be passed to govern its
proceedings? Well, it is all well known
that after the vice-Chancellorship of
Pandit Madan Mohan Malaviya. Dr.
Radha-krishran and Acharya Narendra
Dev, somehow 1 should say, the
university
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much so that it is known to everyone what
steps were taken by the Government of Indial
to try to set it right.
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SHRI AKBAR ALI KHAN; It is only for
the last seven years.

PROF. B. N. PRASAD: Unfortunately the
more the Government of India, tried, I
personally feel, the more its condition went on
deteriorating and that is how after a delay of
so many years this Mill has been brought
forward.

The Bill has made an all-round im-
provement on the previous constitution of the
university. Of course there may be certain
aspects with which some persons may not
agree, but that is only natural. Taking the
broader, aspects into consideration we find
that there is a good deal of improvement, and
if we compare the present recommended
constitution of the university with those of the
other existing universities, [ have no
hesitation to say that this recommended
constitution is very much superior to all of
them.

A number of previous speakers have dwelt
upon the '"various aspects of the
recommendations. Since there is not much
time to deal with all these matters, I would
confine myself to some of the notes that have
come out as minutes of dissent. If I classify
these variou:; types of minutes of dissent, I
find that the greatest amount of consideration
which has been given in these minutes of
dissent relates to the name of the Banaras
Hindu University and, secondly, the proposed
terms of services of the Vice-Chancellor and
the Registrar. As has been generally agreed or
generally believed the condition"~ of the
university during the past seven years has very
mu:h deteriorated and as has been j rema'rked
by a previous speaker during this period the
persons responsible or supposed to be
responsible have been as Vice-Chancellor and
the Registrar. In certain minutes of dissent [
find that the things as passed

[RAJYA SABHA ]

(Amdt.) Bill, 1964 304

in the Joint Select Committee are not
correctly stated. For example, when
suggestions were put forward that the services
of the present Vice-Chancellor and the
Registrar should be terminated, the reason
that was ?iven in the Joint Select Committee
was that since these two officers had been
mostly responsible for the working of the
University during the last seven years, when
the University came under a new constitution
it should start with a clean slate. It these
persons were allowed to continue even after
thew constitution came into being, it was
quite likely that they might be able at least to
bring into practice some of the practices that
they had followed in the past. That was the
main reason on account of which the Joint
Select Committee recommended this pro-
vision.

Madam, I may be pardoned for speaking on
some of the minutes of dissent. For example,
Shri Jairamrtas Daulatram writes—

"The proposal that the Vice-Chancellor
holding office now should vacate office was
passed on the ground that he was nearing the
end of his tenure and it would be better if the
new Vice-Chancellor has a clean slate to
write upon . . ."

This was not the reason given, the reason
given was that a new person should take
charge, not the present Vice-Chancellor
whose services were being terminated.

Then I find that a lot of emphasis has been
laid by a number of writers and even speakers
that it would be against natural justice to
terminate the services of the present
Registrar. [ want to make it clear that I per-
sonally do not say one way or the ather. But
facts must be faced as they stand. Here as you
will find or as we have come to know, a
;remendous amount of force has been
narshalled, and 1 know that some of the
persons who had voted on one side have
written minutes of dissent
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against it. JNow, there are certain facts which
are printed in this Report, which are not
supported by actual facts. I find myself in a
very embarrassing situation when I come to
take up the case of the minute of dissent
written by no less a person than the worthy
Chairman of the Joint Select Committee. I
personally feel that it would have been much
better if he had desisted from writing «a Note
of this type. But when I come to the actual
wording of the Note, I have to point out a
worse state of affairs. For example, he thinks
that it was on the spur of the “moment that a
decision like that was suddenly made. The
fact, Madam, is that when this
recommendation came up before the Joint
Select Committee, voting was taken and I must
say, if [ may be permitted to divulge, that even
the hon. Minister of Education voted against it.
(Intemiptioris.) 1 say it, I have taken the
Chairman's permission.

THE DEPUTY CHAIRMAN: Better you
deal with the Bill as it has emerged from the
Joint Select Committee.

PROF. B. N. PRASAD: 1 just Withdraw
that thing. I can proceed now.

SHRI M. N. GOVINDAN NAIR: State the
facts and then withdraw.

PROF. B. N. PRASAD; Let me pro
ceed with my speech. Voting was
asked to be taken again ...........cccccoeveerieenienene

THE DEPUTY CHAIRMAN; You are
narrating what happened in the Joint Select
Committee.

PROF. B. N. PRASAD: I am just going to
challenge the statement that it was done on the
spur of the moment; that is why I have got to
state the facts. Then, voting was taken again,
again with the same result. The next day it
was brought up again, voting was taken again
with the same result. Can you say that a
decision arrived at in this manner could be
said to have been
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taken on the spur of the moment? That is

the point.

SHRI AKBAR ALI KHAN: Was it voted
upon three times?

PROF. B. N. PRASAD: Ye*.
AN HON. MEMBER: No, no.

PROF. M. B. LAL: Only one meeting, not
two meetings?

PROF. B. N. PRASAD: It was brought up
the next day; voting was held again. This was
done. You say that T should not divulge the
name, otherwise I would name the person
now.

SHRI AKBAR ALI KHAN: If two
professors  disagree, what about poor
illiterates?

PROF. B. N. PRASAD: It is a healthy sign

that professors should disagree. But let me
proceed.
SHRI CHANDRA SHEKHAR (Uttar

Pradesh): Professors can do everything. They
can bring out a Note of Dissent even as
Chairmen. This can be done only by a
professor, not by an ordinary man.

PROF. B. N. PRASAD: You have all been
brought up by professors.

SHRI P. N. SAPRU: I strongly object to
the remarks which my hon. friend has made,
the insinuation which he has made about Dr.
Wadia. He is one of the most ...

SHRI CHANDRA SHEKHAR: What is
the insinuation?

SHRI P. N. SAPRU; He said that it can
only be done by a professor.

SHRI M. P. SHUKLA; Because he is a
very learned person.

THE DEPUTY CHAIRMAN: I do not
think that he meant it that way. I do not think
that he has cast any slur on the professor. Was
it your contention ...
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SHRI CHANDRA SHEKHAR: | being carried out and 1 believe, if there is

Madam Deputy Chairman, I did not cast
any aspersion but I take serious objection
that the Chairman of the Select
Committee should give a note of dissent.
This is the

SHRI M. P. SHUKLA: Without
resigning.

SHRI CHANDRA SHEKHAR: With-
out resigning the Chairmanship. I have
every right to say this. This is the
tradition that can be established by a
Professor who is too much confident of
his ability.

THE DEPUTY CHAIRMAN; Now,
Mr. Chandra Shekhar..........c.ccveune.

PROF. B. N. PRASAD: My only
suggestion is that he should not
generalise about professors. Well, let me
proceed.

THE DEPUTY CHAIRMAN; Proceed
on the Bill.

PROF. B. N. PRASAD: It is just a
small thing. And I am afraid, when I
proceed further and when I speak out the
truth, my hon, friend .

THE DEPUTY CHAIRMAN: Are you
going to deal only with the notes of
dissent? Please come to the Bill. ~

PROF. B. N. PRASAD: I have to point
outavery.,,

THE DEPUTY CHAIRMAN: You
have very limited time.

PROF. B. N. PRASAD: I know but
they should not take away my time.

Now, here I find it stated: "That the
case of the Registrar stands on a different
footing altogether. He is after all aj
subordinate officer who carried out the
policies laid down by the Vice-
Chancellor and the Executive Council."
On this, I may only say that the hon.
Minister of Education has been receiving]
some correspondence from the Vice-
Chancellor of the Banaras University re-|
garding this matter whether the policies
laid down were or were not

no objection, the hon. Minister of
Education would take the House into
confidence regarding the purport of the
letter or the contents of the
communications.

Then the most serious objection I raise
is that the name of our President, Dr.
Radhakrishnan, has been brought in.
(Interruptions) Please allow me to say
this. I know my responsibility when I am
speaking, like this. (Interruptions) It is
written here: "That the present Registrar
has discharged his duties quite
satisfactorily has been borne out by the
opinions about his work expressed by
successive Vice-Chancellors from the
time when Dr. Radhakrishnan was Vice-
Chancellor.""

SHRI P. N. SAPRU: What is wrong
there?

PROF. B. N. PRASAD: It is my duty
to say it and it is your duty to> resent it.

(Interruptions)

Let me proceed, Madam. I am in
possession of the House. I was on the
Executive Council at tha't time when Dr.
Radhakrishnan was the Vice-Chancellor.
During the Vice-Chancellorship of Dr.
Radhakrishnan this gentleman was not
appointed as Registrar, he was not the
Registrar. (Interruptions) Here is the
expression, you can read the expression
for yourself.l appeal to the Leader of the
House that if this statement is not correct,
a statement of this type dragging the
name of the President should be sponged
out from this. It is a very serious matter.
The way in which the name of the
President has been drawn like this creates
an impression that the gentleman enjoyed
the support of the President himself. The
practice was that he was appointed
Registrar . . .

THE DEPUTY CHAIRMAN: Please
discuss the Bill. Why are you going into
the Minute of Dissent?
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SHRI M. P. SHUKLA: May I rise I *on a
point of order? The statement | of facts
mentioned in the minute of dissent of the
Chairman of the Select Committee is
wrong on the fact itself. So it is a
misstatement. The name of the President
should not be brought in the proceedings. I

propose that it should be deleted from the
proceedings.

[4 NOV.

PROF. M. B. LAL: Madam, I may
point out to you that the present Registrar
was appointed Deputy Registrar when Sir
Radhakrishnan was "the Vice-Chancellor
of the Banaras Hindu University. Here
the reference is to Dr. Radhakrishnan, the
Vice-Chancellor, and not Dr. Radha-
krishnan, the President of India.

PROF. B. N. PRASAD: Madam, you
cannot separate the two. We know that
Dr. Radhakrishnan is our President.
Bringing i, the name of the President

gives an undesirable trend to the whole
thing.

THE DEPUTY CHAIRMAN: I do not

think it gives a meaning that you want to
give it.

PROF. B. N. PRASAD: The language
is there. The expression 1is there.
Anybody can read it.

SHRI AKBAR ALI KHAN: Professor
Sahib, the fact is also disputed. They say
that he was appointed Deputy Registrar.

PROF. B. N. PRASAD: No. He was
neither appointed as Registrar nor as
Deputy Registrar.

PROF. M. B. LAL: He was appointed
Deputy Registrar when Sir
Radhakrishnan was the VLce-Chan-
cellor of the Banaras Hindu University.

PROF. B. N. PRASAD: We leave it to

the hon'ble Minister of Education to find
out from the records.

SHRI M. C. CHAGLA: Since, we .are
discussing more the Registrar of
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the University than the Bill, that shows

how we are dragging in personalities
when it is not necessary to
do so.

THE DEPUTY CHAIRMAN: That is
what I have been pointing out. Please

come to the proper provisions of the Bill
now.

SHRI M. N. GOVINDAN NAIR: It is
because of the confusions created in this
House by your Registrar.

PROF. B. N. PRASAD: I proceed
further. I only wanted to show . . .

SHRI M. P. SHUKLA: If any proof is
needed about the competence of the
Registrar as a cliquish man, It is because
of the confusions creat-sent coming from
no less a person than the Chairman of the
Joint Select Committee himself.

SHRI P. N. SAPRU: Madam, I take
strong exception to the remarks of my
esteemed friend, Mr. Shukla . . .

THE DEPUTY CHAIRMAN: What
did he say?

SHRI P. N. SAPRU: That no less a
person than the Chairman wrote like this
as if the Chairman has no means to
know, has no judgment of his own.

PROF. B. N. PRASAD: Madam, I am
not allowed to have my say.

SHRI P. N. SAPRU: I have yet to
know a man of Dr. Wadia's integrity.

SHRI CHANDRA SHEKHAR: You
have your view. Mr. Shukla has his own
view. How can you change his views?

THE DEPUTY CHAIRMAN: Your

ime is up.
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fiiut: B. N. PRASAD: I will take two
minutes.

THE DEPUTY CHAIRMAN: Yes,
please conclude and do not deal with
personalities. Speak on the provisions
of the Bill.

PROF. B. N. PRASAD: I

just
brought these points before the House to
show that possibly a minute of dissent of
the type I have analysed is not conducive
to a healthy discussion in the Houses of
Parlia-. ment.

I come to the second topic.

THE DEPUTY CHAIRMAN; What?

PROF. B. N. PRASAD: Just passing
remarks to a few other topics.

THE DEPUTY CHAIRMAN:  You
have only two minutes left.
PROF. B. N. PRASAD: Several

suggestions have been made regarding the
change of the name of the Banaras Hindu

University. The two names existed even
from the time of Pandit Madan Mohan
Malaviya. In Hindi he writes Kashi

Viswavidyalaya and in English Banaras
Hindu University.  If there be a general
feeling that the removal of the  word
"Hindu" and, similarly, the removal of
the word "Muslim" from the Ali-garh
Muslim  University would be
conducive to better state of affairs, I
personally would have no objection. But I
want to make it clear that the word
"Viswavidyalaya" is a  more suited

word. "Mahavidyalaya" means only a big
school or college, whereas
"Viswavidyalaya" means a University.

So if the general decision be in favour of
this, why not keep the name as given by
Pandit Madan Mohan Malaviya himself?

SHRI AKBAR ALI KHAN: On this
question you and Dr. Tara Chand
differ.

PROF. B. N. PRASAD: To differ is a
healthy sign.

[ RAJYA SABHA ]
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As regards students organisation” a
recommendation has been made that the
membership of the Union must be
voluntary. I submit that this is one of the
healthiest recommendations of the Joint
Select Committee. My friend here . . .

SHRI CHANDRA SHEKHAR: No,
no.

PROF. B. N. PRASAD: Well, he was
in the Allahabad University, a very
important member of the Union. And my
friend also has advocated the retention of
that thing.

SHRI AKBAR ALI KHAN: He must
have worried you a lot.

PROF. B. N. PRASAD: I must say
that these days generally the stu-
dents who are very active in Unions try to
somehow dominate or sometime
overawe the authorities with the usual
strikes etc. (Time bell rings) Since as
you say [ have not much time, I would
only say that this is a very  healthy
recommendation and that must be
accepted. With these few observations
I support that the Bill as it has come
out from the Joint Select Committee
should be passed by this House.

THE DEPUTY CHAIRMAN: Dr.
Sapru, for a change.

SHRI P. N. SAPRU (Uttar Pra
desh) : Madam Depufy  Chairman,
first 1 would like to congratulate Mr.
Chagla for the spirit of accommoda
tion that he displayed as the Minis
ter of Education in piloting this Bill
through  the Joint Select Committee.
May [ also say that I would like to
pay a tribute to the great industry
and efficiency with which the pro
ceedings of the Committee were con
ducted by one of the most revered
Members of this House, one of the
most estiminent ducationists of
this  House, Dr. Wadia am sorry
that an attack should have seen launched
about him by one who
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never achieved the distinction which Dr.
Wadia has achieved in the world of]
scholarship or education. I am referring
to Dr. B. N. Prasad.
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SHRI CHANDRA SHEKHAR: On a
point of order, Madam Deputy Chairman.
This is quite unparliamentary. This
remark of Dr. Sapru should be deleted.
He has no right to point out towards a
Member of this House. This is quite
unparliamentary and howsoever senior
Member he may be, we take serious
exception to this behaviour of Dr. Sapru.
He cannot point out towards any Member
of the House; he has no authority. It is a
disgrace to the whole House.

THE DEPUTY CHAIRMAN: Dr.
Sapru, you should not caste aspersion on
any Member of the House.

SHRI P. N. SAPRU: I have not said
that Dr. B. N. Prasad . . .

PROF. B. N. PRASAD: On a point of
order. Since he has mentioned my name I
have nothing to say to what he said. But
is it within his purview to compare the
scholarship of any two persons and give
us a certificate of merit?

SHRI P. N. SAPRU: I have not said
that Dr. Prasad has not achieved
distinction. I said that he has not
achieved the distinction which Dr. Wadia
has.

THE DEPUTY CHAIRMAN: Even so
Ithink . ..

SHRI CHANDRA SHEKHAR: If
there are going to be these lapses in the
House, Madam Deputy Chairman, you
are not controlling Dr. Sapru...

DR. M. M. S. SIDDHU (Uttar Pra-
desh): You cannot compare an economist
with a mathematician because you do not
know mathematics.

THE DEPUTY CHAIRMAN: Mr.
Sapru, I do hope you will avoid this sort
of remarks. You are a great jurist. You
know exactly how to say

787 RS.—9.
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a thing when you want t,0 say a thing. I
do hope you will not make such remarks
again.

SHRI P. N. SAPRU: Dr. Prasad is a
very good friend of mine. I have no
animosity against him.

(Interruptions)

THE DEPUTY CHAIRMAN:
feels hurt . . .

If he

PROF. B. N. PRASAD: I am not hurt.

SHRI P. N. SAPRU: If my friend feels
hurt, then whatever my opinions may be
I withdraw them unreservedly for the
purpose of harmony in this House.

THE DEPUTY CHAIRMAN: That is
all right.

SHRI P. N. SAPRU: Now it wa3 the
painful duty of Dr. Shrimali, Mr. Chagla's
predecessor in office, to take over the
administration of the first non-official
University in this country. He had to
perform a painful operation. He did not
like it, we did not like it but it was an
operation which had to be performed and
seven years after, it has become necessary
for us to consider what the constitution of
the University should be.

SHRI AKBAR ALI KHAN: But it
should have been much earlier. It should
have been six years earlier.

SHRI P. N. SAPRU: I am not going to
blame the Education Minister or the
University authorities for not bringing in
a Bill earlier. The conditions in Banaras
were such that they required tactful
handling and 1 think that they have
handled the situation tactfully. I say so
particularly with reference to the first
Vice-Chancellor  appointed by Dr.
Shrimali.

AN HON. MEMBER: Who was it?
SHRI P. N. SAPRU: Mr. B. N. Jha.

SHRI M. N. GOVINDAN NAIR:
When you say that the Ministry is not to
be blamed for the delay fe
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isnn M. JN. uovinaan AN air. j bringing
the Bill, do you mean that they were not
responsible and do you mean that the
Executive Committee and the Vice-
Chancellor were responsible for it?

SHRI P. N. SAPRU: I am congra-
tulating Mr. Chagla, the new Education
Minister, on bringing forward this Bill at
the earliest possible opportunity. I am not
concerned with what happened before he
came into office May I say that it is
necessary for us to have for the
Universities a constitution and an
atmosphere which promotes learning,
which promotes research, which promotes
scholarship. T am not worried about
intrigues you have even in Universities of
advanced countries like Britain. I would
like some of those who talk of intrigues in
Indian universities to read a book written
by a member of the present Labour
Government and a novelist of distinction,
Mr. C. P. Snow, by name "The Master'".
What I feel about our universities is that
there is no enthusiasm for research, there
is no enthusiasm for extending the bounds
of knowledge. The professors are content
with what they have achieved. They feel:
'Oh, I have a first class in my Masters
Examination and I have been able to get a
D. Litt. from some University or other in
the U.S. and who can be more learned
than I am?" The fact of the matter is that
teachers are often lacking in the humility
which they should display in dealing with
their ovni students. I remember the case
when I, as a student used to go to my
Chtford Tutor and I would express an
opinion in a very dogmatic manner. He
would not tell me straight that I was
wrong. He would say: "Perhaps you know
you have missed this point, perhaps there
is another way of looking at this
question'. He would pose those questions
to me in a tentative manner. Here,
unfortunately, our university education is
dominated hy tb» lecture system and the
teachers assume that they have all the
knowledge that is needed for their
purposes in their subjects. In these

[ RAJYA SABHA ]

(Amdt) Bill, 1964 316

circumstances it is not easy to draw-up,
what I would like to see, a fully-
democratic constitutions for the uni-
versities because I believe in academic
freedom but here it is the teacher who has
been responsible for inroads into
academic freedom.

After saying this I shall go to point out
certain features of the Bill with which I
find myself in agreement and certain
features with which I do not find myself
in agreement. First of all I think we have
abolished quite unnecessarily the office of
Pro-Chancellor. If you will have a look at
the calendar of any British University I
know the word 'British* stinks in nur
nostrils these days but I would say
perhaps that would be true of all
continental universities also and I am not
certain if that is true of the Soviet
Universities but I would say that if you
look at the constitution of any British
University you will find that there is a
large number of superfluous officers. For
example in the London University they
have what they call a Chairman of the
London University Court. Mr. Justice
Bifkett, later Lord Birkett, and Lord
MacMillon were Chairman of the London
University Court and I would like just to
read the tribute which was paid to Lord
MacMillon by the Court of the London
University on his retirement. It shows that
a non-official of distinction in an
academic position can be of great help to
a University. The Court said:

"That the Court desire to record their
deep and sincere regret at the
resignation of Lord MacMillon, their
Chairman since the constitution of the
Court in 1929. They recognize the
University's indebtedness to him,
throughout a period of change and new
development for his discriminating and
farsighted leadership in matters of
financial policy and all questions
connected with the welfare of the
schools. They felt acutely the loss to
their deliberations of his wide experi-
ence of men and affairs and also of
those great personal qualities, not least
as regards the finance of the
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building scheme in Bloomsbury, so  brilliantly
successful an  advocate of the University,
'in the outside world."

I think therefore that it is necessary for us to
have some outstanding public men associated
with our universities. They need not be
Ministers, they need not be Governors, they
may be just ordinary individuals, they may be
ordinary educationists. They may be emient
educationists. I think the public life of this
country should be associated intimately with
the universities and it 4s for this reason that I
regret that the post of Pro-Chancellor is being
abolished. I know that in the past our practice
has been to have as our Pro-Chancellor, a
ruling Prince.

Well, the ruling princes made large gifts to
the university; we have no ruling princes now,
but we have an intellectual elite in this
country and I want therefore the provision
that was there for Pro-Chancellor to remain.

Then, Madam Deputy Chairman, I would
like to say a word about the extension of the
area of the University. I would like the
University to remain a residential university.
We have some colleges affiliated; well, I do
not want to disaffiliate them, but I do not want
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new colleges to be affiliated to the University,
because that will affect the residential and
unitary character of the University. That will
affect, in the ultimate analysis, the teaching
standards of the University. These colleges
can get affiliated to the Gorakhpur University,
if they like, and get the Degrees cheaply. But I
would like the Banaras Hindu University,
which is a Centrally administered university,
to be' a model university. I would like it to
maintain the highest standard of education
possible.

Then I would like to say that I am glad that
the system of selecting the Vice-Chancellor
has been modified; here Mr. Chagla showed
an amirable spirit of compromise. The
general
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feeling was that the Court should elect the
Vice-Chancellor, but there were objections to
an administrator being. elected by a large body
as the Court, and the solution that Mr. Chagla
discovered was that the Court shall nominate
two persons and the Visitor shall nominate one
person to form a com-mittee of three persons,
and that this committee will suggest a panel of
not less than three persons from among whom
the Vice-Chanceller will be chosen and
appointed by the Visitor. It was an ideal
solution of a difficult problem and I think it is
an improvement which commends itself for ac-
ceptance by this House.

Also credit must be given to the Joint Select
Committee for increasing the number of
registered graduates, who shall send their
representatives to the Court. Now the Court
will be a more democratic body than it was in
old days; it was a privilege, in the old days, of a
man who had given a . lot of money to the
University, to have the right of nominating
representatives-Well, we do not believe that
that privilege should be enjoyed only by the
donors who donate large sums of money, and
we have therefore made it possible for the
smaller donors also to be put into one and the
same class along with the larger ones, and I
think anyone who donates up to one thousand
rupees will be a voter for eleption to the Court.
Now that is an improvement which we have
made.

Now, Madam Deputy Chairman, I would
like to say something about the Vice-
Chancellor versus Registrar controversy, i
personally have come to the conclusion that
the best solution would be to leave things as
they are. The Vice-Chancellor will probably
retire in March; let him do so, and if we do not
like him, we shall not see him after March. So
far as the Registrar is concerned, we must
remember that he is a permanent officer; he is,
what you may call, a permanent civil servant,
and permanent civil servants have certain
rights guaranteed to them, which is essential
for the successful functioning of democracy. It
is for that
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[Shri P. N. Sapru.] reason that you find
a specific article in our Constitution,
article 311, and when we voted in favour
of that proposal embodied in sub-clause
(4) of clause 23, we violated in the spirit
of article 311. T am free to confess that I
also got a little confused when the voting
took place.
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PROF. B. N. PRASAD: Voted on the
wrong side.

SHRI P. N. SAPRU: Well, I won't
disclose what happened in the Select
Committee; [ have put in a minute of
dissent, which explains my position, but I
think it was monstrous that we should
terminate the services of a man about
whom we had instituted no inquiry and to
whom we had given no opportunity to
explain his position, and I think it was
something of which we cannot feel proud,
and therefore it is right that that mistake
should be corrected by this House.

Lastly, I would like to say , word about
students' unions. Well, JI know a lot about
student's unions and I have taken a more
active part in the settlement of disputes
among students' unions than Mr. B. N.
Prasad with all the knowledge which he
possesses as a professor in a university, i
think that these unions should be of a
voluntary character; Mr. Munshi made
that suggestion, but Mr. Munshi has the
knack of saying things in the wrong way,
and the result was that there was a great
deal of agitation about the whole matter. I
think that, under our Constitution,
membership of a students' union cannot be
made compulsory. But this does not mean
that students should have no council or
should have no body authorised to make
representations with regard to their
grievances to the authorities. Therefore I
have suggested, in an amendment which I
am moving, that there should be a
representative council, on a facultywise or
collegewise basis elected entirely by the
students, which will have the right of
making representation to the authorities
with regard to student's grievances or with
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regard to matters affecting the welfare of
students.

I do hope that this question will be
viewed from a big angle. May I say that
in their new civic universities in Britain,
they have these representative councils;
and they have gone further in the new
universities where the students have been
provided with representation on the court
of the university. They can sit along with
Dr. Prasad on the Court of the university.

PROP. B. N. PRASAD: And along
with Dr. Sapru also.

SHRI P. N". SAPRU: I am democratic
enough for that. So, Madam Deputy
Chairman, while supporting the proposals
that the studenTs unions as at present
constituted, should be made to confine
themselves to literary activities and they
should be used to train the
parliamentarians and statesmen and
diplomats and judges of the future, while
agreeing with that view, I would also
stress the view that we should give ou,
students a feeling that they are
participating in the functioning of the
University. It is self-government alone
which makes people responsible and we
should cultivate that sense  of
responsibility among our students by
giving them some sort of representative
council.

With these words, I would welcome
this Bill and T would say that we have
done a good job and the Rajya Sabha will
be discharging a great duty by passing,
this measure.

May I say a word about the name?

THE DEPUTY CHAIRMAN.- Mr.
Sapru, the time ig over.

SHRI P. ST. SAPRU: Just a word
about the name of the University. It was
in 1947 that Maulana Abul Kalam Azad
wrote to us suggesting that the words
Hindu and Muslim should be dropped.
As far as | remember, I was the only
Hindu member of the Court— and we
were all Hindus there
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had no Muslims or Christian members there—
I was the only member who voted for
Maulana Azad's view. But today ther, are
reasons which make me hesitate in accepting
"that view in this extreme form. I am not very
happy with the turn things have taken with the
latest trends in our national politics. But if
change we must, then rather than have Kashi
Mahavidyalaya or Kashi Vishwavidayala—
these are very high-sounding words—rather
than ....
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SHRI AKBAR ALI KHAN: Give it the
founder's name.

SHRI P. N. SAPRU: I will come to that. |
would rather call this university after the
name of one of the greatest Indians that ever
lived in this country, I would call it the
Madan  Mohan  Malaviya  Banaras
University.

Thank you very much for the time which
you have given me.

st iYF qewfe (3T wEm)
¥ A H o qg 9C 989 B G 8
A1 F5 TIT IAT F AT GAA § WA L,
Fo @R Z4T ot IIe & 0 f g &t
gfrafedt ag  afmafed & o 3
1942 S0 H U fae e w71 firmwans
&k 39 forer § uw s fgem #7 aeFre
‘FrE A A w1 e § 9w 3w o
HUST FT ATHITNT 47 57 71 &ew F74
Fr wiforor &7 A7 | A e AW
afrafadt #1 & ol 39 F @10 § 79 frs
g@r & a1 % e faawr § A
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w1 gfaem 2 39 ¥ g wear 9rfed
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R oA =7 8§ qrar @ 98 # @ & g
g1 & @fed o gug ot 7@ faw § aga
|y 41 wfaar ¥ faq Fare # A
5o a1 sger | wg Ay fae 9 A
W & o w1 e @ A o fw
g OF ATfwATT F1 @ AT AR FT A
ST 3, S wfawrd ww E I E
st o aifazs %12 gnr 9T 90
afcr ot f @t w1 A g
g9 & wftr ardr afrafady & S
®H-FTA ZAT AT EWN, ATHAT FHAE
# F1 A FE FH0 IH F foh 30 4
30 ¥ A &y Ay gases faafa
W AT A A aifeaeE w AR
arq AT T gIE FY 408 v S
®1 qae AE FeaT g A W@l A% qn
aeaw & F gz wgm fa faw § oo
dadrl 71 i afafady o smee
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wora ¥ forr oft deqr g1 99 & saveraT
A 5 T 5 o AT I TR
TIHE § A W AWy o T A8 A
dn & g afrafadt o w3

SHRI M. C. CHAGLA: I do not want
to interrupt my hon. friend but I think he
is not right. He said that in the
constitution of the Court, only thirty were
elected and seventy were nominated. If
he studies the provision, he would firi3
that it is not so. They may not be elected
but they may be coming by rotation. The
nominated element is certainly not in a
majority. I have cut down the nominated
element as far as possible.

ot wry wevefe : & wrar g fa o
arfedrer ¥ sfed s aver 4 3 1 9
e far Sfae st & @i av danfedt
aifeazs Al &1 § o

=t U0 ®to wWwAw : WIT FET §
30 g9T § W 70 wifwage & &l
qur 7@ & 1

THE DEPUTY CHAIRMAN: It is
now five. You may cofifinug On some
other day.

The House stands adjourned till 11
AM, LOMOTTOW.

The House then adjourned
gt five of the clock till eleven
of the clock on Friday, the
5th Navembet, 1265,



